
CENTRAL ADMINISTRATIVE TRIBUNAL, 
LUCKNOW BENCH, 

LUCKNOW. 
 
Contempt Petition No. 28 of 2017  
                          In  
Original Application No. 236 of 2018  
 
This the 17th day of September, 2018 

 
Hon’ble Mr. Sanjeev Kumar Kaushik, Member-J 
Hon’ble Mr. Devendra Chaudhry, Member-A 
 
Jogendra Singh, aged about 54 years, S/o late Sri Niranjan Singh, 
R/o 645-B/624/4 Vishisthapuram Near parinay Marriage Lawn, 60 
Feet Road, Jankipuram, Lucknow. 

………….Applicant 
 
By Advocate : None 

 
Versus. 

 
1. Sri Rajani Kant Mishra, Director General, FHQ, SSB, R.K. 

Puram, New Delhi. 
2. Sri Saurabh Tripathi, Inspector General, Frontier HQ SSB, 

Vibhuti Khand, Gomti Nagar, Lucknow. 
3. Sri Vijay Kumar, Staff officers (Pers.) Frontier HQ, SSB, 

Lucknow.    
………….Respondents. 

 
By Advocate : Sri Rajesh Katiyar.    

 
O R D E R (Oral) 

 

 The present Contempt Petition has been filed alleging non-

compliance of the order of this Court dated 2.7.2018 Today, the 

lawyers have abstained from the judicial work on the call given by 

Bar Council of India.  However, Sri Rajesh Katiyar, Senior Central 

Government Standing Counsel was present on behalf of the 

respondents being an officer of the Court, who submitted that the 

present Contempt petition has been rendered as infructuous in 

view of the fact that the interim order passed by this  Court dated 

2.7.2018 has been subsequently vacated.  The learned counsel for 

the respondents has, therefore, prayed that this Contempt petition 

may be dismissed and notices issued to the respondents may be 

discharged. 

 
2. We have heard the learned counsel for the respondents. 

Considering the fact that the contempt is between the Court and 

the contemnor, therefore, we proceed to decide the contempt 

petition in absence of learned counsel for the applicant. Since the 
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interim order passed by this Court dated 2.7.2018 has 

subsequently been vacated, we have no other option but to dismiss 

the present Contempt Petition.   

 
3. In view of the above, the Contempt petition is dismissed and 

notices issued to the respondents are hereby discharged.  

 
 
 
 
(Devendra Chaudhry)   (Sanjeev Kumar Kaushik) 
Member-A      Member-J 
 
Girish/-   

 


